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APPROPRIATION ACCOUNTS
(C1viL) 1968-69 Erc.

Aunit ReporT (Civie) 1970

The Minister of State in the Ministry
of Finance (8hri P. C. Bethi) : I beg to
lay on the Table—

(1) A copy of the Audit Report (Civil)
1970, under article 151(1) of the
Constitution.

(2) A copy of the Appropriatisn Ac-
counts (Civil), 1968-69 [Placed in
Library See No. LT-3186[70].

(3) A statement (Hindi and English
versions) indicating the result of
market loan floated by the Govern-

ment of India in April, 1970.
[Placed in dlibrary Ses No. LT-3187
[70].

REGISTRATION OF ELECTORS

(AMENDMENT) RuLes, 1970

The Minister of Law and Social Wel-
fare (Shri Govinda Menon) : On behalf of
Shri Mohammad Yunus Saleem.

I beg to lay on the Table a copy of the
Registration of Electors (Amendment) Rules,
1970 (Hindi and English versions) published
in Notification No. 5. 0. 1033 in Gazette pf
India dated the 12th March, 1970, under
sub-section (3) of section 28 of the Repre-
sentation of the People Act, 1950, [Plared in
Library Se¢ No. LT-3188/70].

13.30 hrs.

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

Mr. Speaker : The Committee on Ab-
sence of Members from the Sittings of the
House, in their Thirteenth Report have
recommended that leave of absence be gran-
ted to the following Members for the periods
indicated aguinst each

(1) Maharani Vijaya- 20th February to
mgla Rajeram Chhat- 17th March, 1970

rapati Bhonsale. (Tenth Session)

(2) Shri Paghabhai 20th February to 9th

Patel. March, 1970
(Tenth Session).
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(3) Shri N. Dandecker 20th February to
3rd April, 1970
(Tenth Session).

(4) Maharani Gayatri
Devi of Jaipur.

20th February to
2nd  April, 1970
(Tenth Session).

11th to 24th Decem-
ber, 1969 (Ninth
Session) and 20th
February to Sth

April, 1970 (Tenth
Session).

(5) H. H. Raja Yesh-
wantrao M. Mukne.

I take it that the House agrees with the
r dati of the C ittee.

Several Hon. Members: Yes.

Mr. Speaker : The Members will be in-
formed accordingly.

COMMITTEE ON PRIVATE MEM.-
BERS' BILLS AND RESOLUTIONS

SixTy-FirsT REPORT

Shri Swell (Antonomous Districts) :
T beg to present the Sixty-first Report of
the Committee on Private Members’ Bills
and Resolutions.

ESTIMATES COMMITTEE
HUNDRED AND E16TH REPORT

Shri Thirumala Rao (Kakinada) :
I beg to present the Hundred and Eighth
Report of Estimates Committee on actipn
taken by Government on the recommenda-
tions contained in their Seventy-Sixth
Report on the Ministry of Food, Agricul-
ture, Community Development and Co-
opration (Department of Agriculture)-
Ferestry.

PETITION RE: BUDGET PROPOSALS
OF THE CENTRAL GOVERNMENT
FOR 1970-71
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Shri S. M. Banerjee (Kanpur) : Sir, I
want a ruling from you. This Petition is
being presented under Rule 160 of the
Rules of Procedure. The rule says :

“Petitions may be presented or sub-
mitted to the House with the consent
of the Speaker on —

(i) a Bill which has been published
under rule 64 or which has been
introduced in the House ;

Again it says ®

“‘Every petition shall, efter presen-
tation by a member or report by
the Secretary, as the case mav be,
stand referred to the Committee
on Petitions.”

Sir, this Petition has becn presented by one
of our hon. Members, Shri Kanwarlal Gupta.
The prayer of the petitioner is that the tax
which has been levied recently in the bud-
get should not be levied on sugar, tobacco,
petrol, tea and other things which effect
the common men. The Finance Bill is
expected to come up for discussion by the
end of this month only. This petition is
referred to the Petitions Committee. Either
this Petition Committeg should be asked by
the House or by your pgoodsclf to submit
its report before that. Otherwise this will
lose its significance. The petition is cir-
culated to the Members first and then it
goes to the Committee. Suppose the
Finance Bill is passed and the Petition Com-
mittee comes to the conclusion only after a
month, that is, in the month of May when
there is no session. These taxes are wrongly
levied. These should not be levied. What
will happen to that ? I request that the
Petitions Committee may be asked to sub-
mit ite report in advance before the Fi-
nance Bill is taken up for discussion. T
went your ruling in this. Otherwise this
perition will lose its significance.
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Mr. Speaker : The budget is there.
The Committee knows it. They know the
rates of levy also. If you so think I can
ask them to take mote of the points raised
by Shri Banerjee.

Shri Ranga (Srikekulam) :
you to take a decision.

It is for

M;. Speaker : You can rest assured of
my direction to take note of the points raised
by Shri Banerjee, Shré Ranga and other
hon. Members. There is of course no use
of any report by the Petitions Committce
after the budget is passed.

Shri S. M. Banerjee : To-day you feel
happy about my point of order.

Mr. Speaker : You are always welcome
to raise your points of order but very rarely.
It is now 1.10. We shall take up the dis-
cussion of the Budget after lunch.

13.10 hrs.

The Lok Sabha adjourned for Lunch
till Fifteen Minutes past Fourteen of
the Clock.

The Lok Sabha reassembled after
Lunch at twenty minutes past Fourteen
of the Clock.

[Mg. DEPUTY SPEAKER in the Chair]

*(DEMANDS FOR GRANTS
1970-71—contd.

MinNIsTRY oF PETROLEUM AND CHEMI-
CALS AND MINES AND METALS—contd.

Shri G. Viswanathan (Wandiwesh):
The subject of Petroleum and chemicals

*Moved with the recommendation of
the President.



